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3eiflç aggrieveI with his nonse1ectiOn 

NOTESSF THE REGTRY 
	 ORDERS OF THE TRIBUNAL 

for the cost of E.D.3.P.M.,3alidihi 3 ranch Post 

office, the applicant hs aperoached the Triourial 

with the rraier for 	ashinç the seltion of 

S[Ofl1Eflt No.4 to that cst and for 	dirticn 

to esorent N0.31 te 5.j.I.p, to apoint the 

ajtjcant to the cst under phsical1 handiC:oI 

T-° ta. 

Larflei counsel for the alicaflt 1ri 1• 

Nishra and his associates arc a)scnt without an 

request for ;djcurnrnent.As in tLis matter 1ediris 

hae )eefl completed lOflc 	ago,it is not 	ossible to 

d rag on 	the mat:er indefiriite1 sp ec iaty i o the 

a.ence of any re -'ues1: for 

We have heard shri A.K.30se,learfle 

:enior sandiflg Counsel for the Respondents and 

1 ~ 
peru .ged the reco.rxIs. 

I ~617 	 VP )f r 

s-- 	 -- 

Admitted1.,the vacancy ir theOst arose On 

the su-erannUation of the earlier incuinoeflt and 

nam s were Cd1led froui the Dnt lo ,, ment Exchbin ge as 
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also through 	puolic notice indictiriy ti,erein  

that preference viii oe given to ST/SC/Pki/03C 

in that orer if tnree candidates in a 1-Dartic1ar 

community is not avdilaie. rh0 emp1oaent 	xchange 

did not send any name.In response to the pulic 

notice 7(sev') 	canoidates applied out of this, 

2 applicatiOns were received after the last date. 

According1,ther 	were only 5 (five) 	candidtes/ 

ap1 iiCdtiofls received within the stipulated date. 

C1Lp
I&Qt 

plicantelongaItO neither sc/ST/030 comininity. 

There were three Physically Handicapped candidates 

Thcluding applicant ana Respondent hO. 4,the 	selected 

candidate. Respondents have pointed out ana this 

has 	not aeen denied oy the app'icant ;j filing any 

rejoinder that amongst these three PhysicaLly 

1nicapen 	oandidtes, the selected caaaiJate, 

Respondt No.4 has got highest percentage of 

marks i.e. 	
55•  33% wxereas the aplicaxit has got only 

43. 71% of inarks.According to the instruction, the 

candidate whohas got highest percentage of maths is 

to oe adjudged most meritorioa.s canuidte and 

accordingly, the 	epartmental AuthO riti es 	have 

rightly selected the Respondent No.4.AppliCant 	has 

____ 	 - 
ip this 	 that fj given much 	-He 

& ' notice oriinally sent to him his name has ;jeen 

wrongly mentioned. as Arun Ku.Samantray instead of 

Arufl Ku.Khuntia.RespOnaefltS hate pointed out that 

this 	was sm inadvertently done out later on the 

name of appic.nt 	was mentionEA correctly and 

notice was sent to him and his cannidature was 

considered atoniith others. As the applicant has 

got lowest markp amongtt. three physically nandicapp 

candidates 	and 	the persOn getting 	the highest 

mark out of three 	was set ectea. we find no inithrmity 
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in the selection and appointment of Res.NO.4 to the post 

of E.D.3.P.N. prayer to quash the appointment is accordingly 

held to be v,ithOut any merit and is reject. His second 

prayer for a direction to appoint him to the post also 

necessarily fails. 

In the result,therefOre,th OA is rejected.No Costs. 
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